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S H R I P R A N A B  K U M A R  M U K H E R JE E ; 
S ir, so f a r  as th e  q u a n tu m  is co n ce rn ed , a t 
p re se n t, ro u g h  d ia m o n d s  w o rth  Rs. 15 
lak h s a re  ly in g  w ith  th e  C ustom s Collec- 
to ra te  a t  B om bay. T h e  c u t  d ia m o n d s w ould  
be  in  th e  o rd e r  o f R s. 70 lak lis. T h e  q u es­
tio n  is very lim ite d . So fa r  as th e  p ro b lem s 
like e x p o r t o f confiscated  d ia m o n d s, u t i l is a ­
tio n  o f d ia m o n d  c u tte r  in  c e rta in  ways an d  
im p ro v e rn en ts  in  e x p o rts , a re  co n cern ed , if 
th e  h o n . M em ber h as som e suggestions, 
we w ill co n sid er th em .

W R IT T E N  A N SW ER S T O  Q U E S T IO N S

Reservation for S.C. and S.T . in Air India 
and Indian Airlines

*771. S H R I S A K T I K U M A R  S A R K A R : 
W ill th e  M in is te r  o f  T O U R IS M  A ND 
C IV IL  A A 'IA T IO N  be p leased  to  s ta te :

(a) w h e th e r  th e  p r in c ip le  o f rese rv a tio n  
for S chedu led  C astes a n d  S ched u led  T r ib e s  
has n o t yet been  in tro d u c e d  in  A ir In d ia  
a n d  In d ia n  A irlin es in  sp ite  o f  spec i­
fic o p in io n  expressed  in  fav o u r o f 
such  re se rv a tio n s by M in is try  o f  L aw  an d  
B ureau  of P u b lic  A d m in is tra tio n ;

(b) w h e th e r  th is  is d u e  to  o b jec tio n s ra ised  
by T ra d e  U n io n s; an d

(c) if so, w h a t ac tio n  has been  tak en  
ag a in s t such U n io n s  fo r o b s tru c tin g  th e  
im p le m e n ta tio n  o f G o v e rn m e n t o rd ers

issued in  p u rsu a n c e  o f constitu tional safe­
g u a rd ?

T H E  M IN IS T E R  O F S T A T E  IN THE 
M IN IS T R Y  O F  T O U R IS M  AND CIVIL 
A V IA T IO N  (S H R I SU R E N D R A  PAL 
S IN G H ) : (a) to  (c). In d ia n  Airlines and 
A ir-In d ia  a re  fo llow ing  reservation  orders 
for S cheduled  C astes a n d  Scheduled Tribes 
in d ire c t en try  g rades. T h ey  have been 
e x p e r ie n c in g  c e r ta in  difficulties in im­
p le m e n tin g  re se rv a tio n  o rd ers  in promo­
tio n  \acan c ie s . T h e re  have also been 
o b jec tio n s from  Staff Unions/A ssociations. 
D ifficulties a re  b e in g  s o r te d 'o u t  and  efforts 
a re  b e in g  m a d e  to  enforce reservations in 
p ro m o tio n  vacancies early .

Credit given by NationallsctI Banks lo 
various sectors o f Industries.

*772. S H R I V A R K EY  G E O R G E : Will 
th e  M in is te r  of F IN A N C E  be pleased to 
s ta te  th e  to ta l a m o i:n t of cred it given by 
the  n a tio n liscd  b an k s to  various sectors 
o f in d u s tr ie s  durin ;.; th e  last th ree years, 
yenr-wise?

T H E  D E P U T Y  M IN IS T E R  IN THE 
M IN IS T R Y  O F  F IN A N C E  (Shrimati 
S U S H II.A  R O H A T G I) ; C om pilation  of
co m p arab le  d a ta  u n d e r  th e  new statistical 
r e p o r tin g  system , based  on Basic Statistical 
R e tu rn s , is b e in g  u n d e r ta k e n  by the 
R eserve B ank , b e g in n in g  w ith  end-Decem- 
b er, 1972. A vailab le  d a ta  regard ing  the
o u ts ta n d in g  advances o f  p u b lic  sector banks 
to  various ca tego ries o f ‘in d u s try ’, therefore, 
re la te  to end -D ecen ib er, 1972 and end-
D ecem b er, 197.S a n d  a re  set o u t in the 
s ta te m e n t la id  on  th e  T a b le  o f the  House.

[Ptacfd  in L ibrary .  Sre N o .  L T  9516/75].

Promotion of Tourism in Karnataka

*773. S H R I K. L A K K A P P A : W ill the 
M in is te r  o f T O U R IS M  A ND CIVIL
A V I.A TIO N  b e  p leased  to  sta te :

(a) w h e th e r  G o v ern m en t h ad  taken any 
steps to  p ro m o te  to u rism  in  G oa in con­
n ection  w ith  th e  ex p o s itio n  of th e  body of 
St. F ran c is  X avier;

(b) if so, th e  b ro a d  o u tlin e s  thereof;

(c) w h e th e r G o v ern m en t propose to 
tak e  s im ila r steps to r  p ro m o tio n  of tour­
ism  in  th e  S ta te  o f  K a rn a tak a  also in




